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BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL

Original Application No. 72/2023 (CZ)
Original Application No. 870/2022 (PB)

IN THE MATTER OF:

Mahadev Singh ...Applicant
Versus

State of Rajasthan & Ors. ...Respondent

FACTUAL REPORT ON BEHALF OF AMICUS CURIE
Most Respectfully Showeth:

1. That the Hon’ble National Green Tribunal appointed undersigned as
Amicus Curie vide Order dated 07.08.2023 to assist the Tribunal in
aforesaid case. The Hon’ble Tribunal also instructed to amicus curie
to visit Udaipur inspects the sites and prepare his own reports and

submit it to the Tribunal for the perusal.

2. That the Hon’ble Tribunal fixed following grievances as raise by the

complainant.

1. lllegal encroachment and construction on grazing land and
Baghela Pond by filling it with debris.

2. Cutting of hills & trees and trucks full of debris is dumped into
pond in front of Munwas School. Few hotel owners have
constructed building by filling a portion of pond by discharging

waste water into Pond.
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3. The natural source of water coming to pond have been closed for
construction purposes by Valencia Resort. Sarpanch has
constructed houses in grazing land. Munwas dairy is a fresh

example.”

. That on the basis of grievances, undersigned visited first at Valencia
Resorts on 27.08.2023 and photographs taken during the inspection of
sites. During inspection a Lease Deed handed over by Mr. Rakesh
Bhardwaj, care taker of Valencia Resorts. The copy of Lease Deed
dated 03.10.2022 annexed herewith as ANNEXURE-AC-1.

. It is pertinent to mentioned that after completion of the inspection,
photographs not provided at the moment as ensure that all
photographs shall be sent through email. The original copy of visit
proceedings dated 27.08.2023 annexed herewith as ANNEXURE-AC
-2.

. That photograph sent after one and half day of inspection and
undersigned was surprised while seen the photographs as many
relevant photographs were missing which were taken on the

instruction of the undersigned.

. That undersigned raised objection regard to irrelevant photographs
sent by the official of RSPCB. The copy of the email dated annexed
herewith as ANNEXURE-AC -3.

. That the undersigned again visited Udaipur on 14.09.2023 and told
officials that the all photographs must be provided just after
completion of the inspection of the sites. The original copy of visit
proceedings annexed herewith as ANNEXURE-AC -4.
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8. It is relevant to mentioned that at the time of visit at Udaipur on both
occasion, | called complainant Mahadev Singh many times on his
mobile no. 8388922021, but neither taken my call nor call back to

undersigned.

9. That on my second visit dated 14.09.2023; | inspected all sites as
grievances fixed by the Hon’ble Tribunal. On the basis of factual
position seen by undersigned, submitting this report under different

headings:

That in view of various grievances it is necessary to explain all issues

under following headings:-

A. VALENCIA RESORTS (MOMENTOS BY ITC EKAAYA
UDAIPUR): I visited Valansia Resorts alongwith officials of RSPCB
and taken photographs of various locations and observed under

following:

(i) Obstruction of natural source of water: An illegal wall was
constructed on catchment area and obstructed natural source of water
flowing from hill area. Please find photographs as ANNEXURE-AC-5.

(it) Illegal encroachment on grazing land and catchment area by
obstructing the natural flow of water. Please find the photographs as
ANNEXURE-AC-6.

(iii) Illegal construction of bridge over natural flow of water to connect

two private properties. Please find photographs as ANNEXURE-AC-7.
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(iv) Illegal construction of Anicut more than maximum height by
stopping natural flow of water. It is submitted that as per information
given by the concern officer that Anicut was constructed by SEVA
Mandir, an NGO, however, obstructing natural flow of water with
purpose to create lake view for the private party is gross violation of
Environment protection and conservation. Please find photographs as
ANNEXURE-AC-8.

(v) Illegal construction of Road about 4 KM by cutting hills and trees
and obstructing Natural flow of water on grazing land, catchment area.
It is relevant to mentioned that as per information given by the Regional
Officer, RSPCB that road constructed under the scheme of Pradhan
Mantri Sadak Yojna, however the same was constructed with violation
of environmental terms to provide benefit to a private party i.e. Valencia
Resorts. Not for the public convenience. Please find photographs as
ANNEXURE-AC-9.

Observations: It is observed by the undersigned that the Valensia
Resorts (Mementos by ITC EKAAYA UDAIPUR) violated the laws of

Environment by illegal construction and encroachment on grazing land

as well as catchment area. The undersigned also observed that
construction of building, bridge by cutting hills are gross violations

against protection of environment and conservation.

B. BAGELA POND: | visited Bagela pond alongwith Tehsildar,

Badgaon and RO, Udaipur and observed under followings:

(i) legal encroachment and construction on grazing land.



(i) Filling of pond with debris on BILA NAAM SADAK and dumping

debris in the pond in front of Munwas School.

(ii1) Construction of illegal wall by filling portion of pond by owner of

adjoining land owner.

(iv) Discharge of waste water into pond by Hotels and Resorts.

The photographs annexed herewith as ANNEXURE-AC-10.

C. MUNWAS SCHOOL.: I visited the place on identification by the
Tehsildar, Badgaon and observed that some part of pond area
encroached by the owner of connected land, however, as per
information given by the concerned officer, said portion of pond was
taken under possession by the administration under the provision of
section 91 of Rajasthan Tenancy Act ,1955. Please find the Photographs
as annexed herewith as ANNEXURE-AC-11.

D. MUNWAS DAIRY: | visited the place on the identification by the
Tehsildar, Badgaon and observed that the construction was done by
cutting the portion of hill area; however encroachment was removed by
the District Administration. Please find the Photographs as annexed
herewith as ANNEXURE-AC-12.

E. BHEEL SAMAJ COMMUNITY HALL.: | visited the place on
identification by the Tehsildar, Badgaon and observe that community

hall was illegally constructed from the MLA fund by cutting hills and
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trees. Please find the photographs as annexed herewith as
ANNEXURE-AC-13.

11. The said factual report is being submitted to this Hon’ble Tribunal.

W

MUKESH KUMAR
Advocate
(AMICUS CURIE)
DATED: 27.09.2023
NEW DELHI
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ANNEXURE-AC-1

LEASE DEED OF VALENCIA RESORTS

day of Octember 2022

BETWEEN

M/s HGADPL-VLPL JV, a Joint Venture of M/s H.G. ACERAGE DEVELOPERS PRIVATE
LIMITED (CIN NO. U55101RJ2013PTC042352) and VALENCIA LEISURE PRIVATE
LIMITED (CIN No. U55101RJ2013PTC042352) and having its registered office No. 536,
Sth Floor, Mangalam Fun Square, Durga Nursery Road, Udaipur, Rajasthan (hereinafter
referred to as “THE LESSOR” which expression shall, unless it be repugnant to the context or
meaning thereof, be deemed to mean and include M/s HGADPL-VLPL and its successors and
assigns acting throu h its authorized signatory, Mr. Navneet Choudhary vide Board
Resolution dated JC.I zl2e2.00f the First Part
2s/3(2020
AND

M/s H.G. LUXURY HOTELS PRIVATE LIMITED, a company incorporated under the Companies
Azt, 1956, and presently having its registered office in14, Panchwati Colony, Ratanada,
Jochpur Rajasthan-342001 (Hereinafter referred to as “THE LESSEE” which expression
shaii, unless it be repugnant to the context of meaning thereof, be deemed to
mean and include M/s H.G. LUXURY HOTELS PRIVATE UMITED and its
successars acting through its authorized signatory Mr Haresh Patel vide Board Resolution
dated J873)2000 ofthe Second Part. 7

(Both THE LESSOR and THE LESSEE are collectively referred to as “the Parties”).

WHEREAS

THAT the LESSOR =nd the LESSEE have already executed 2 lease deed dated 01/04/2020

. regarding 3 piece of 1a=d situated at Village- Ghati Ka ‘Math, Near Raya Anicut,
patwar Mandal Ghodach, Tehii_l_Dglwara, Rajsamand, Rajasthan, having
an area of ;02025.58 sq. meters and the building constructed/existing structure thereon
referred to as THE SAID PREN:SES' in the aforesaid Lease Deed. However due to COVID-19
impact and reasons, the same lecs= deed could not be registered and was notorized. Now
both the parties have reached to a new understanding and accordingly want to amend certain
conditions of the earlier lease deed dated 01/04/2020 as well as rewrite the conditions as
mentioned in the earlier Ieaige_e_q datad 02/04/2020 as it is for the purpose of more clarity and
thus the same is done by way of this lea:e dev 3. Clause A. to H. of the eariier lease deed remains
same except certain changes in Clause i. whic! are reproduced hereunder:

For HG LUXURY HOTELS PVT.LTO K.G. ACERAGE DEVELOPERS
T VALENCIA LEISURE PRIV, PVT.LTD.

Authorised Signatory ,
frn-aweTrs (T.)
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WHEREAS, as the Lessor owns a piece of land situated at Village Ghati Ka
Math, Near Raya Anicut, Patwar Mandal Ghodach, Tehsil Delwara,
Rajsamand, Rajasthan, having an area of 102025.58 sq. meters
(Hereinafter to be referred as “the said Plot”), which is converted for
establishment of a_tourism unit vide conversion order dated 14/05/2019 by the
Collector Rajsamand. The building plans of the tourism unit, i.e. the resort have
also been approved and released by the Gram Panchayat Ghodach.

AND WHEREAS THE LESSOR is seized and possessed of the said Plot on which the
resort building is being constructed, as per the approved Building Plans and in fact at
the time of signing of this Lease Deed, the Lessor has already constructed at its own
cost some portion of the building as per the approved building plans and has also
carried out certain development works related to the said Land as it is situated on
uneven parcel of land which required proper dressing, exterior land development,
stone masonry and internal roads to make it fit for construction of proper building
for resort purposes, restaurants etc. as per the approved building plans/revised
building plans. The said entire Plot admeasuring 102025.58 sq. meters and the
building constructed thereon shall hereinafter be referred as ‘THE SAID PREMISES'.

AND WHEREAS based on the above representations made by THE LESSOR and after
due inspection and verification of “the said Premises”, approved building plans,
ownership record of the said Plot and other documents relating to the title of the said
Plot, competency and all other relevant details, THE LESSEE is satisfied in all respects
with regard to the right, title and authority of THE LESSOR to enter into this Lease
Deed. '

AND WHEREAS THE LESSOR states that Building Plan approval from the competent
authority has already been obtained for construction of the resort and the
possession of the said Premises shall be immediately handed over to THE LESSEE
for the purpose of carrying out further construction as per the approved Building
Plans/revised Building Plans in the said Premises for commencing its business
activities.

AND WHEREAS, THE LESSEE hereby confirms that it shall carry out, implement and
execute all construction works/designs of the said Land at it's own cost and efforts, in
compliance/adherence with the approved Building Plans/revised Building Plans and
other guidelines issued by THE LESSOR from time to time for carrying out such works
within the stipulated time period of 42 months provided by the Lessor or such other
extended time which is agreed by and between both the parties. The same time period
in the earlier lease deed dated 01/04/2020 was 36 months which has now been
extended to 42 months.

DEVELOPERS PVT. LTD.

For HG LUXURY HOTELS PVT. LTD
4 c&ENCIA LEISURE P, iV TX AN

Authorised Signatory “,% eﬁv -~ ORISED SIGNATORY
o= (99.)
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F. AND WHEREAS THE LES!

the pre- SEE undertakes th

it requisi.te sanctions, approvals,

uthorities, which may be necessary for ¢
for operating a resort in the said pre
Occupancy certificate which shall be o
out the interior work, furniture, fitm
competent agencies of its own choice

at after completion of the $oasl U
licenses, from all the Statu 0 -3
ommencement of its business % Q!
mises shall be obtained by him
btained by the LESSOR. THE LESSEE sha
ents and plant & machinery by employing the
. and THE LESSEE shall alonc bear the entire cost
Zfesi::‘:a;::sit:‘lt;ntsi l.nterlor,.furniture, fittings & fixtures and plant and machinery to
o i e tg said PremusgstELESS_EE shall intimate, in writing, the completion
sl ction of the building and interior works to THE LESSOR along with a
icate that the interior works have been carried out by THE LESSEE as per the

drawi.ngs approved by THE LESSOR, however THE LESSOR shall have the option
and right to inspect and verify the same.

AND WHEREAS THE LESSEE confirms that it is executing this Lease Deed with full

knowledge of all the laws, bye-faws, rules, regulations, notification etc. which are applicable
to the said Plot, said Building (the said Land).

NOW THEREFORE IT IS HEREBY AGREED BY AND BETWEEN THE PARTIES HERETO AS FOLLOWS: -

s THE LESSOR hereby leases out to THE LESSEE and THE LESSEE takes on lease from the
date of signing of this Lease Deed the said Premises on as is where is basis along with
the exterior and other land development works carried out by the LESSOR.

2. THE LESSEE after taking over the possession of the said Plot shall make construction of
the resort building as per the approved plans within the stipulated time period of 42
months and thereafter complete the interior work and the installation of fittings and
obtain all the requisite licenses, permissions and NOCs necessary for running and
operating a resort in the said Premises from the department concerned in a further
period of 4 months and commence its business operations of running the resort, except
Occupancy Certificate which shall be obtained by the LESSOR. However, the said time
may be extended by both parties as mutually decided by them. The same time period
in the earlier lease deed dated 01/04/2020 was 36 months which has now been
extended to 42 months. g

3. The resort property constructed on the said Land, i.e. the said Premises along with its
fixtures and furniture, plant & machinery shall be completely maintained by THE
LESSEE during the period of this lease at its own costs and all the charges towardsUD
Tax and other government levies payable during the currency of this Lease Deed shall
be borne by THE LESSEE alone.

4. The LESSOR has agreed to let out the said Premises on as is where is basis and
the Lessee has agreed to take the said Premises on lease on monthly rental basis
the said Premises for the period of 19 years from the date of signing of this
Lease Deed or further extended period as may be done and agreed by and
between both the parties from time to time. However, it is clarified that the
lease rent would begin from the next month of the starting of the business
operations of the resort after the completion of the construction and the
interior work and obtention of all requisite permissions as are required from
various statutory authorities.

For HG LUXURY HOTELS PVT. LTL +1.G. ACERAGE DEVELOPERS PVT. LTD
J VALENCIA LEISURE P LIMITED

[
Authorised w AUTHORIS mmm

o 3
: foven—-vorea (a.)

13



10.

The LESSOR shall receive lease rent on r

of

pa:;eeft":!’:‘::ve;ue (as defined by THE LESSEE) exclusive of GS S

Hotet grovn/e : t&; the LESSEE for availing the services of any riwac

under sn oper':tlra Ng agency for operation and management of the resort

SRICH YHHE R nilasreement/management contract. The LESSEE shall pay

THE LES onthly basls: towart.is the use and occupation of the said Land.
SOR shall have a right to inspect the accounts of THE LESSEE at any

: b’ ghi“g daVS
a ; adva“ce notice to ascertain t'le Gross Revenue Ol

THE LESSEE shall pay to the Lessor the Rent for the said Premises, in the
manner indicated hereinafter, on or before the 7th day of every English
calendar month for that month. The mode of payment of the Rent shall be by
way of cheque/NIFT/net banking subject to income tax deduction at source as
per the provisions of the Income-Tax Act, 1961 or any statutory modification or
re-enactment thereof, and THE LESSEE will provide the necessary certificates
for the same. The accounts of both the parties shall be reconciled once in an
year and any shortfall/excess receivable/paid by the LESSEE to the LESSOR shall
be adjusted after the audit of accounts of LESSEE carried under any law for the
time being in force

THE LESSEE shall pay directly to the concerned service providers, as per actual,
electricity charges, water charges, telephone and internet usage charges with
respect to the said Land during the tenure of this Agreement. The Lessee shall
also be liable to pay the taxes related toits specific business activities that
may be imposed by the localauthority/Municipal board or government.

The LESSEE shall have full right with respect to the said Premises including the
right to sub-let the same or enter into an operating agreement or a
management contract with any renowned hotel group as may be decided by
the LESSEE at its option. The period of such operating agreement/management
contract, the revenue to be paid to such operating agency/hotel group and
other terms will be jointly decided by the LESSEE and the LESSOR in writing. In
case the LESSEE enters into such management and operation agreement with
any renowned hotel group then it shall novate/assign the complete agreement
in favour of the LESSOR at the time of termination of the lease deed by efflux of
time or otherwise as the case may be. The same clause has been amended to
the extent of the following, “The period and other terms may be decided by
the LESSEE only and the LESSOR shall have no say in the same” as mentioned in
the earlier lease deed dated 01/04/2020.”

The tenure of the Lease is 12 years from the date of signing of the LeaseDeed and
during the said period, THE LESSOR would not be allowed to terminate the Lease Deed.
However, THE LESSEE agrees that if THE LESSOR is constrained by the acts of THE
LESSEE which involve breaches/ defaults of the Lease Deed or if THE LESSEE or its
bankers have dishonored the cheques for 3 times in a year made in payment of various
sums due under the Lease Deed and THE LESSEE does not rectify the breach within 15
days of receipt of notice of such breach, then in that event THE LESSEE authorizes and
grants a specific right to THE LESSOR to terminate this Lease Deed and claim
outstanding arrears of rent and THE LESSEE hereby undertakes to pay the said sums
without any demur or protest whatsoever and will not raise any claims or disputes in

this regard.

That the lease deed shall be renewable at the sole option of the LESSSEE upon the
termination of the Lease Deed by efflux of time, i.e. aftercompletion of 19 years from the
date of signing this Lease Deed, THE LESSEE shall handover the peaceful and vacant
possession of the said Premises, i.e. the said Plot along with the construction thereon to
THE LESSOR and THE LESSOR after applying depreciation shall pay the depreciated amount
for construction to THE LESSEE. THE LESSOR shall pay interest to THE LESSEE at the rate

of 15% p.a. for the period of delay and THE LESSEE shall be entitled to retain

. her
i f the sald Land without use and without payment of rent and ot
possession 0 RS e ¢ H.G. ACERAGE DEVELOPERS PVT. LTD.

Fcaru"ﬂ es foi', sucﬁ g{%dp?rfrf’f%’f‘ VALENCIA LEISUR@? LIMITED

Oy vz (W) AUTHORISED SIGNATORY

14
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12.

13.

14,

14.

16.

wri
tten or oral, correspondence and/or any deeds between the Parties. This Lease Deed

shal e
byatL:°;;::::a"8ed or modified except by written amendment duly agreed and signed

The original Lease Deed duly executed shall be retained by THE LESSOR and copy of
the same certified to be a true copy will be provided to THE LESSEE by THE LESSOR.

The original Lease Deed shall be produced by THE LESSOR as and when required by
THE LESSEE.

Failure of either Party to enforce at any time or for any periad of time the provisions
hereof shall not be construed to be waiver of any provisions or of the right thereafter
to enforce each and every provision hereof.

THE LESSOR shall not be held responsible for any consequences or liabilities under this
Lease Deed if it is prevented in performing its obligations under the terms of this Lease
Deed by reason of laws or regulations, action by any local body or authority, local or
otherwise, riots, insurrection, war, terrorist action, acts of God and unforeseen
circumstances beyond its control. The performance of THE LESSOR"s obligation under this
Lease Deed shall be subject to the regular payment of rent including other payments by
THE LESSEE as stipulated in this Lease Deed.

The disputes or differences between THE LESSEE and THE LESSOR pertaining to
performance of the terms and conditions of this Agreement shall, so far as it is possible
settled amicably through consultation between authorized representatives of the parties.
If after 15 days of consultation,the parties fail to reach an amicable settlement on the
disputes or differences pertaining to the performance of this Agreement, such
disputes or differences shall be submitted to Arbitration for final adjudication. Reference to
arbitration shall be in accordance with the provisions of the Arbitration and Conciliation
Act 1996 and/or any statutory modifications thereto by an Arbitral Tribunal consisting of -
three arbitrators. Each Party shall appoint its nominee arbitrator and both theappointed
nominee arbitrators shall appoint third arbitrator, who shall be the Presiding Arbitrator. If
the nominee arbitrators fail to reach a consensus on the Presiding Arbitrator, the
parties shall approach the Court for appointment of a Presiding Arbitrator, the seat of
arbitration shall be at Jaipur and all the disputes between the contracting parties shall be
subject to the jurisdiction of courts at Jaipur only.

That this Lease Deed and the rights and obligations of the Parties under arising under
and out of this Lease Deed be construed and enforced in accordance with the laws of
India. The terms and conditions agreed between THE LESSOR and THE LESSEE
contained in this Lease Deed and shall be binding on THE LESSOR and THE LESSEE.

H.G. ACERAGE DEVELOPERS PVT. LTC.
VALENCIA LEISURE P Wﬂ; LIMITED

‘_,f\
Authorised Signatory AUTHORISED SIGNATORY

W tm : ‘
' , foran-vowaee (uW.)

For HG LUXURY HOTELS PVT. LTD.
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1 dfsfrefirpft MS HGADPL VLPL JV AUTHORIZED SIGN
NAVNEET CHOUDHARY, g'wlg'ﬁ/vﬁ 4t VIJENDRA
SINGH CHOUDHARY, =TT BusinessTfa 0-
CHOUDHARY
House No.:NA, Colony: ABU ROAD, Area: SIROHI, City:
SIROHI, Pin code: 307501, District: SIROHI, State:
RAJASTHAN

2 ﬁlﬂ'ﬂffl‘g!ﬁ MS HG LUXURY HOTELS PVT LTD

AUTHORIZED SIGN HARESH PATEL, Ta/gt/ef

PATEL JAYANTILAL, ST94T Business¥Tf 0-PATEL

House No.:NA, Colony: AHEMDABAD, Area:

AHEMDABAD, City: AHEMDABAD, Pin code: 380008,

District: AHMEDABAD, State: GUJARAT

¥ 9%997 Lease period 15tozoyearﬁvzgwamﬁmzwmnﬁ'¢nﬁmv
mm:m-q\a#/atm/#a:m-q;#—-”tmmmmmﬂm|
mmmﬁwmm%ﬁg.wm@mﬁmﬁmﬁmnﬂgl

F %, TATE FATH T q4T

1 Name: Fi/fradt/gdr GEVARDAS, Ta/gfi/afer i
BHANARAM wITf VAISHNAV
Age: 43
Add: House No.:NA, Colony: KANKROLI, Area:
RAJNAGAR, City: RAJNAGAR, Pin code: 313324, District:
RAJSAMAND, State: RAJASTHAN a

2 Name: frfradtgdt RAKESH BHARADWAJ, To/efi/afa .iqi
ot PRABHUDAYAL a1fa BHARADWAJ
Age: 84
Add: House No.:NA, Colony: GOVIND NAGAR, Area:

I ¢

JAIPUR, City: JAIPUR, Pin code: 302021, District: JAIPUR, [l Bl N
State: RAJASTHAN (NS )\

202201272001860 '
Lease period 15 to 20 year
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IN WITNE i
'd S: WHEREQf the Parties hereto have set their hands to these presentationon the
ay, month and year first and above mentioned.

LESSOR

For HGADPL-VLPL
H.G. ACERAGE DEVELOPERS PVT. LTD.

Authorized signatory,

WITNESS of the LESSOR

Sign%g)\l'\l S

Name: Ghevar Das Vaishnav S/o Shree Bhana Ram

Address: karani Vihar Bihend |ehasil Office Kishor nagar Rajsamand

LESSEE

1414

FOR H.G. LUXURY HOTELS PRIVATE LIMITED
For HG QUXURY HOTELS PVT. LTD.

WITNESS of the LESSEE

@

Name: Rakesh Bharadwaj S/o Shree Prabhu Dayal Sharma

Address: 185- A, Govind Nagar, Chitrakoot, Jaipur

ANNEXURES | — PATTA

ANNEXURE 2 BUILDING PLAN

Q.
o a:’._m,;
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ANNEXURE-AC-2
VISIT PROCEEDINGS DATED 27.08.2023

VBIT AT KAJLASHPURI AND CARE PANCHAYAT
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ANNEXURE-AC-3

EXTRACT OF EMAIL CONVERSATION

per the order dated 07.08.2023 of Hon'ble National Green Tribunal.

My humble request to you that please speak photograper to provide all
relevant photographs which was taken on my instruction.

selection or rejection of photographs shall be my decision as Amicus Curie in
the present case not by photographer or officials of Rajsthan Pollution Control
Board.

All 90 photographes sent by you either repated photographes or irreelevant
photographs for the purpose of preparation of report on my part.

Please take appropriate action on urgent basis.

Regards

Mukesh Kumar
Advocate

(AMICUS CURIE)
On Tuesday, 29 August, 2023 at 10:29:24 am IST, RO RPCB UDAIPUR
<rorpcbudaipur@gmail.com> wrote:

---—-—- Forwarded message --—---

From: RO RPCB UDAIPUR <rorpcbudaipur@gmail.com>

Date: Mon, 28 Aug 2023, 17:06

Subject: Re: Mahadev Singh Vs. State of Rajsthan (O.A. no. 870/2022 National Green Tribunal)
To: mukesh kumar <mkchauhanlawyer@yahoo.co.in>

Sir,
Please find the attached photographs and videos captured during the visit dated 27.08.2023.
|k DSC03586.JPG

B DSC03589.JPG
B DSC03592.JPG
B DSC03595.JPG
B DSC03598.JPG
B DSC03601.JPG
B DSC03604.JPG
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B IMG_4309.JPG
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Subject Re: Mahadev Singh Vs. State of Rajsthan (0.A. no. 870/2022 National Green Tribunal)

To: [RO RPCB UDAIPUR <rorpcbudaipur@gmail.com>]
From mukesh kumar <mkchauhanlawyer@yahoo.co.in>
Cc: [member-secretary@rpcb.nic.in <member-secretary@rpcb.nic.in> ms.rpch@gmail.com

<ms.rpch@gmail.com>, dm-uda-rj@nic.in <dm-uda-fj@nic.in>]
Date Fri, 1 Sept 2023 at14:37

In reply to your email dated 30.08.2023, my humble submission thati will visit
again at Valencia Resort as well as other places to inspect the site as soon as
possible. This is for your information and record.

Regards

Mukesh Kumar

Advocate

(AMICUS CURIE)

0.A. 72/2023 (Mahadev Singh Vs. State of Rajsthan & Ors.
NGT,CZ)

On Wednesday, 30 August, 2023 at 09:28:28 am IST, RO RPCB UDAIPUR
<rorpcbudaipur@gmail.com> wrote:

Sir,

With reference to your mail above, it is most humbly submitted that the rspcb has absolutely no
intention of withholding any photographs or selecting/ rejecting the same. All the photographs
dully taken as per your direction have been sent to your good self vide this office email dated
28.08.2023 at 5.07 pm after availing the time of uploading the same. During your visit of Valencia
resort done on 26.08.2023 as per your directions the Valencia resort site was visited and
thoroughly examine by your good self and other sites were to be inspected during your next visit.
Itis again submitted that the photographer was instructed by your good self only to take different
pics and was at your disposal and also in direct contact with you and it is also submitted that your
assistant advocate was also taking all the photographs at the same time on his mobile phone and
therefore all details are already with you and the matter therefore is totally transparent and rspcb
has not selected or rejected any photo .During your next visit you can always see the Photographs
taken and count them so that such an issue does not arise in future

Thanking you.

On Wed, 30 Aug 2023, 08:21 mukesh kumar, <mkchauhanlawyer@yahoo.co.in> wrote:
Dear Sir,

After viewing total 90 photographs sent by you, i found that more than 30
relevant photographs not sent to me which is relevant to prepare the report as
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ANNEXURE-AC-4

VISIT PROCEEDINGS DATED 14.09.2023

T Aue MMU+YB%:F

Medadeo .Qc'-ag.,
.Y; .
St &P QB:\"\"'QM- R Ous-

Proceiinag ke~ 1403 2022

To Wk a4 Cihe WW“Q e Aiee
Ovder doked o7 02 2022 3 Rgustad all fmw“—

mee\LE N’
M e

NAME
b Swian PaTéc F3FL(535¢Y
(Pﬂcwnam’kg)
2. Ky i flined  366007728)

| R i
. Shiv Rumav:

G B 341444128
l:nv!fov\ﬂ\
Rg: P-C B yelslpu

A. Mu),t/&\n 92 004242\5
kwanfe
(AMICUS cuRie)

4. Shorad Saksens A%29947291

R.0, RSPCR UA»«/W\

Sigrebe

S‘*:)M

@0

oS
Mz



25

ANNEXURE-AC-5

ILLEGAL CONSTRUCTION OF WALL BY VALENCIA RESORT
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ANNEXURE-AC-6

ENCROACHMENT ON GRAZING LAND AND CATCHMENT AREA BY

Google

‘ w Raya, Rajasthan, India
QP97+W62, Raya, Rajasthan 313202, India
Lat 24.769066°
Long 73.713168°
14/09/23 12:08 PM GMT +05:30

VALANCIA RESORT

Raya, Rajasthan, India
QP97+W62, Raya, Rajasthan 313202, India
Lat 24.769066°

Long 73.713168°

14/09/23 12:09 PM GMT +05:30

\

&) GPS Map Camera
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Google
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£ GPS Map Camera
Raya, Rajasthan, India
QP97+W62, Raya, Rajasthan 313202, India
Lat 24.769066°

Long 73.713168°
14/09/23 12:08 PM GMT +05:30

Samsung Quad Camera

Shot with my Galaxy M31




ng-QuadCamera

By Galghyehia

Raya, Rajasthan, India
QP97+W62, Raya, Rajasthan 313202, India
Lat 24.769066°

Long 73.713168°
14/09/23 12:07 PM GMT +05:30

&l GPS Map Camera
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£ GPS Map Camera

Raya, Rajasthan, India
QP97+W62, Raya, Rajasthan 313202, India
Lat 24.769066°

Long 73.713168°
14/09/23 12:09 PM GMT +05:30
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ANNEXURE-AC-7

ILLEGAL CONSTRUCTION OF BRIDGE BY VALENCIA RESORT
OVER NATURAL FLOW OF WATER

Samsung !
& ShOtwitlmy Galaxy-M31
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ANNEXURE-AC-8

PHOTOGRAPHS OF ILLEGAL CONSTRUCTION OF ANICUT
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ANNEXURE-AC-9

ILLEGAL CONSTRUCTION OF ROAD IN CATCHMENT AND
GRAZING LAND
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ANNEXURE-AC-10

ILLEGAL ENCROACHMENT AND CONSTRUCTION IN BAGELA
POND
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ANNEXURE-AC-11

ILLEGAL ENCROACHMENT IN BAGELA POND IN FRONT OF
MUNWAS SCHOOL
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ANNEXURE-AC-12

PHOTOGRAPHS OF MUNWAS DAIRY
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ANNEXURE-AC-13

PHOTOGRAPHS OF BHIL SAMAJ COMMUNITY CENTRE
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MUKESH KUMAR
Advocate
(AMICUS CURIE)
DATED: 27.09.2023
NEW DELHI



